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| FORM A
PUBLIC ANNOUNCEMENT

{Undar Reguiation 6 of the nsohancy and Bankuptoy Board of india

finsohency Reschuition Process tor Corporaie Perscng) Heguiatons, 2016

FOR THE ATTENTION OF THE CREDITORS OF
AVON MOLDPLAST LIMITED NOW KNOWN AS AVRO INDIA LIMITED
- RELEVANTPARTICULARS |
[ 1- | Name of corporate deior AVON MOLDPLAST LIMITED NOW KNOWN
| AS AVRO INDIA LBATED
| 2. | Date of incorporation of corporate debtor | 01/07/1995
|3 | Autherny under wicn corporate debtoris | ROC-KANPUR
il ncoponaied / registered
4. | Corporate idensty No. / Limiled Liabiity Registration No. 101013
|| Ligentificaion No. of corporate dabior L25200UP1996PLC101013
J|5. | Address of the registered office and A-7/36-39, SOUTH OF GT ROAD INDUSTRIAL
Il | principal office {f any) of corporate deblor | AREA ELECTROSTEEL CASTING COMPOUND
f | ¢ &meim
l 6. | Insolvency commancement date in 13062022
_g | respect of corporate deblor
|7. | Estimated dato of dosurs of insolvency | 10122022
[ 8. Name and regisirasion number of the PARAG SINGHAL
insoiventy professional acting as mesm | Reg. No.
' resolution professional IBBUPA-00 AP-P02127/2020-2021/13322
|| 8 | Address and e-mail of the interim resclution | 1002+, Piot No 11, Eidacs Apariment, Seciord
| professional, as regisierad with the Board | Yaishali, Ghawziabad, UP 201010
{lv0.] Aodress and e-mail to be used for dirpavrog@gmal.com
| comespandence with the interim resclution
| professional
i. Lagst Oatle o 5 _iﬂii.t.im':‘t;;:.; w,;m_:;g-; W
[i12.| Cuasses of creditors. f any, under clause (o) | NA
Il | ofsubsection (64) of saction 21, ascertained
13, Names of Insoivancy Prolessionais NA
| | idented to act as Authorised
| Representative of creditors in a dass
14. (8] Relevant Forms and Wab lik: wwwibbi govin
{b) Detaiis of authonzed Wmmmmm

UR 201010

against entry No. 10,

Submission of false or misleading proois of clai
Date:16.06.2022

Place: Ghaziabad REGD.

The creditors of M/S AVRO INDIA LIMITED, are hereby called upon 1o submit their claims v
proot on or belore 27.06.2022 to the interim resolulion professional at the address mentio

The financial creditors shall submit thelr ciaims with proof by electronic means anly. All ather
creditors may submil the claims with proofin person, by post os by electronic means,
A financial creditor belonging to a class, as kstad against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against antry No.13 10 act as authorised represantative of the class [specify class] in Form CA-
NA.

Name and Signature of Interim Resolution Professional

.

m shall attract penalties.
-sd-

PARAG SINGHAL
NO. IBBYIPA-O01/P-P02127/2020-2021/13322




